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(By Hon.S.Zaheer Hasan, V.C.)

In Bhupendra Singh's case the Hon'ble - !
Supreme Court ordered to determine the question

- of seniority of I.P.S5. officers in the light of

decision of the Supreme Court in Union of India

.“fi}?fﬁiﬁlnﬁff'war’ andzﬁthara (1986) 1 SCC 89 and
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pending in the Hon'ble Suprem& Court, and that K

the Tribunal's judgement shall not be treated as 14

a precedent and shall be confined to the facts | 4
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and circumstances of the case, Shri R.H.Zaidi,

learned counsel for Sunil Kfishna and Others has

3y

& moved the p resznt application in Registration

. No. 626 of 1987 T.K. Joshi and Others Vs. Union of
india and Others with a prayer that the case of
Shri Joshi be stayed., Since the matter is pending
in Supreme Court and three Hon'ble [lembars of the

»

e Tribunal have already expresscd their opinion
< so the present case may be heard and decided by
h

Hontbhle Members other than those who have given

their judgements, The case of Shri 7.K. Joshi -

is being heard by the Bench consisting of Hon. Mr.

Justice 5.Zaheer Hasan, Vice Chairman and Shri Rjay

Johri, Member (A). The Bench which dscided
Bhupendra Singh's case consisting of Hon. D.S.Misrarf k
J_gd G.5. Sharma. As already indicated uhen there AE

= fsfq; ﬁﬁﬁg,di?farence of opinion the matter was referred 1 |

Hh .ﬁP* Mr. Justice S,Zahaar Hasan, The appllcant's

hat there are four Members hers and

gﬁgﬁ@ have expressed their opinmg@
7 of Tqu Joshi should be decided kb

ers other thﬂn.th& aﬁnnaaaid thna& g.]
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Administrative Tribunal, Principal 8ench, Neu Delhi }

in this connection, The learned counsacl for the

Union of India has alsoc made a prayer that the
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b proceedings in the case before us should be stayed
é

X till the disposal of the appeal 55 Bhupendra Singh's

case in Supreme Court or to grant time to obtain |

order from the Hon'ble Supreme Court, We have

given time to Shri R.H.Zaidi as stated above,

so the 1 earned counsel for Union of India will be

at liberty to move the Hon'ble Supreme Court by

25th April, 1988, e

fember (A) Vice Chairman
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